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2 OA-2318/2015

ORDER (ORAL)

Both the sides agree that this case is fully covered by the judgment of this
Tribunal in OA No. 3122/2011 in the case of Hoshiar Singh vs. Union of India & Ors.
and this case could be disposed of in terms of the same judgment.

2. In view of the submissions made, this OA is disposed of in terms of

judgment of this Tribunal in OA No. 3122/2011.

( K.N. Shrivastava )
Member (A)
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